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(v) Industrialisation of Saidpur con;tituency
of Uttar Pradesh.
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AGRAHAYANA 14, 1905 (SAKA)

Under Rule 377 ~ 334

(vi) Need for Improving the working conditions
of Medical representatives.

DR. A. KALANIDHI (Madras Cen’
tral) : There are about 20,000 medical
respresentatives all over India engaged in the
Organised and unorganised Drugs & Pharm- '
aceutical Industry. Their services are
terminated without assigning any reasons,
They are transferred on whims and fancies
of the Management, and without minimum
bonus. Normally, a medical representative
has to work for 14 to 16 hours daily. But,
no over-time is allowed to them. All the
companies in this industry should be categ-
orised according to the sales turnover. The
fair wages committee has suggested that the
minimum wages of an employee should be
somewhere between the needbased wage and
living wage as envisaged in the Constitution
of India. The 15th Labour Conference
recommended a formula for the need based
wage. While deciding the minimum wages
of the sales promotion employees including
the medical respresentatives, these two
points should be taken into consideration.
When the charter of demands submitted in
in 1978 by the medical respresentatives
failed they agitated. Then, the Government
of India constituted in 1980 a National
Triparty Committee. There were negotiations
in 1982 and a report was submitted to the
Government of India. Even after a lapse
of about 14 months, the report has not been
published and no action taken on it for the
betterment of these Medical Representatives,
I, therefore, request the Central Government
to immediately publish the report and take
effective follow up action to implement its
recommendations.

(vii) Demands of ticket checking staff of Indian
Railways.

SHRTRAMAVATAR SHASTRI (Patna):
Today, the ticket checking staff working in
Indian Railways are stting on 24 hours mass
fasting...
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MR. CHAIRMAN : I leave it to him
to decided.
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MR. CHAIRMAN : Shastriji, if you
want to speak while sitting, you can do so.

SHRI RAMAVATAR SHASTRI
Thank you.

Today, the ticket checking staff working
in Indian Railways are sitting on 24 hours
mass fasting before the residence of Railway
Minister, New Delhi, for redressal of their
most genuine long pending demands like-

(1) Restoration of running allowance.

(2) Promotion on Seniority basis.

(3) 809, upgradation having Rs. 330-560
as initial pay extending to Rs. 840-1040.

(4) Fair accommodaiion for conductors and
TTEs in all Mail and Express trains.

(5) Withdrawal of all victimisation orders
and so on.

To treat them as ‘Running Staff’ Justice
Rajadhyaksha has said: “The travelling
ticket examiners habitually work on running
trains and their hours of employment was
.continuous and no roster is possible to
frame for them.”

According to Acharya J.B. Karipalani,
Chairman, Corruption Enquiry Committec—

“The TTE has today become part and
parcel of the train and his importance
in running train is nothing less than
that of a guard and a driver.”

The Industrial Tribunal, Pakastan, in
the year 1962 restored payment of running
allowance for ticket checking staff,

In view of their just demanns and
assurances given by the then Railway
Minister late Kedar Pandey, the Railway
Administration should come to a settlement
without any further delay.

I hope, the Railway Minister will show
good gesture and do the needful,

DECEMBER 5, 1983

Under Rule 377 336

(viii) Need for resolving the deadlock between
managements and staff of Canara Bank

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South) : Under Rule
377, 1 make the followiug statement :

The management of Canara Bank
entered into a settelment with Canara Bank
Staff Union in 1980 in the Office of the
Labour Commissioner (Ceniral) on various
demands of the¢ Union. It has, however,
advoided implementation of the various
agreed item of the settlement,

The Union submitted a Charter of
Demands to the management in December,
1982. The management instecad of accept-
ing even certain minor demands of the
Union like maternity leave for lady emplo-
yees, clock and toilet facilities at all the
branches of the: Bank and subsidised
canteen, has imposed a struggle on the
employees. The members of the Union
have been agitating since January,, 1983 for
redressal of their legitimate demands, The
management has resorted to repressive
measures and has issued charge-sheets to
employees, and resorted to harassment,
resulting in imposed wage cuts and has
further restored to transfers, Even basic
trade union rights like pasting® of posters
of the Union has been denied as the manag-
ement has suspended several employees.

1, therefore, urge upon the Government
to intervence in the matter and instruct the
management of Canara Bank to resolve the
deadlock by implementing the various agreed
items of the settlement,

(ix) Need for financial assistance to complete
on going irrigation projects in Mirzapur
st W @t qfawr (TEEEAS)

wwrafa wEieg, 9uT 97 & fawige a9.

gz & famEl & fag ag =i faar &t

qia grag ¥ 1 AT GIHTT U Gy

& B3 gty Qrsaret gra = Ea

guza fa=d ) ofegisa g9 fasig aw

F g FFRY q7E FI A TE F)

&A1 gTHIT Y 79 wA9g 11 a9 gar g7

arg #Y qfefeafaat 1 |y go fa=rd

Ageaqu IfEISAIg JAIT FA FT IAH]

gl & 91 | @ FagL afAISET, a9



